
Email reg.gen-tshc@aij.gl 

' 
Request for publication and wide circulation of Vacancy Circular dated 21.08.2020-

. .

reg. 

From : SAMARTH KRISHNA <samarth.krishna@gov.in> 
Subject : Request for publication and wide circulation of Vacancy 

Circular dated 21.08.2020- reg. 

Fri, Aug 21, 2020 11:44 AM 
�2 attachments 

r:;;:) 
V 

Sir, 

To : rgjhc-jhr <rgjhc-jhr@nic.in>, registrar general <hc
sik@nic.in>, Orissa High Court <highcourt.or@nic.in>, 
High Court of Uttarakhand <highcourt-ua@nic.in>, 
Registrar General <hicourt-hp@nic.in>, hem imphal 
<hcm_imphal@yahoo.co.in>, rj-hc-guj@nic.in, 
rg@allahabadhighcourt.in, Jaipur Jaipur Bench <hcjaipur
rj@nic.in>, Registrar General High Court of Judicature at 
Patna <rg.pathc@indiancourts.nic.in>, Registrar General 
regrgenl <regrgenl@nic.in>, rghc cal 
<rghc_cal@rediffmail.com>, Registrar General High Court 
of Jam mu and Kashmir <rg.jkhc@indiancourts.nic.in>, 
REGISTRAR GENERAL <reggenaphc@nic.in>, Registrar 
General High Court of Chhattisgarh 
<rg.cghc@indiancourts.nic.in>, Registrar (Genl Admn) 
<rga.dhc@nic.in>, Gauhati High Court <hc-asm@nic.in>, 
rghck.kar <rghck.kar@nic.in>, REGISTRAR 
<hckerala@nic.in>, mphc <mphc@nic.in>, 
highcourtmeghalaya@gmail.com, Sandeep Sharma 
<highcourtchd@indianjudiciary.gov.in>, Registrar General / 
Telangana <reg.gen-tshc@aij.gov.in>, rg trphc 
indiancourts <rg.trphc.indiancourts@nic.in>, Bombay 
High Court <hcbom.mah@nic.in> 

Cc: Rajesh Ranjan <rajesh.ranjan@gov.in>, Rajesh Ranjan 
<rajesh.ranjan@nic.in>, Pradeep Toppo 
<pradeep.toppo@nic.in>, Sachin Dhania 
<sachin.d@gov.in>, Ravinder IAS <ravinder@ias.gov.in>, 
Abhinandan <abhinandan.m@gov.in> 

It is requested that the vacancy circulars dated 21 August, 2020 for filing up the post of Chairman and 
Vice Ch_airrnan in Intellectual Property Appellate Board (IPAB) enclosed herewith in the attached file as 

'Annexure-I1 and Annexure-11I may be given wide publicity and circulated among the existing and retired 
judges of the High Court in your database. 

The interested persons may apply by addressing to Shri Rajesh Ranjan, Under Secretary, Department for 
Promotion of Industry and Internal Trade, Ministry of Commerce & Industry, Government of India, 
at rajesh.ranjan@gov.in furnishing the Bio-data in the proforma placed at Annexure -IV. 

Regards, 

Samarth Krishna 
Young Professional 
IPR Estt. Section 
Department for Promotion of Industry and Internal Trade 
Ministry of Commerce 
Udyog Bhawan 
Delhi 

- _] 
@ ANNEXURE I.pdf 



1 MB 

'@ Letter to registrar general all high courts.pdf
6 MB 



To, 

F. No. 24017/34/2020-IPR-I
Government of India

Ministry of Commerce & Industry 
Department for Promotion of Industry and Internal Trade 

(IPR-Establishment Section 

The Registrar General, 

All High Courts. 
[As per list] 

**** 

Udyog Bhawan, New Delhi-110 011. 
Dated: Friday, 21st August, 2020 

Subject: Filling up the posts of Chairman and Vice-Chairman of the Intellectual 

Property Appellate Board (IPAB) at Chennai - regarding. 

Sir, 

I am directed to say that it is proposed to fill up the post of the Chairman and Vice
Chairman of IP AB at Chennai in terms of provisions of the Tribunal, Appellate Tribunals 
and Other Authorities (Qualifications, Experience and Other Conditions of service of 
Members) Rules, 2020. A copy of Notification of the said Rules; i.e., No. G.S.R. 109(E), 
dated 12th February, 2020 is enclosed in Annexure-I.

2. The Search-cum-Selection Committee chaired by Hon'ble Chief Justice of India in
its meeting dated 14th August, 2020 has inter-alia desired that the posts may be given
wide publicity through Registrar General of all High Courts.

3. It is, accordingly, requested that the vacancy circulars dated 21st August, 2020
enclosed herewith as Annexure-II and Annexure-III may be given wide publicity and
circulated among the existing and retired judges of the High Court in your database. The
interested persons may apply by addressing to Shri Rajesh Ranjan, Under Secretary,
Department for Promotion of Industry and Internal Trade, Ministry of Commerce &
Industry, Government of India, at raiesh.ranian@gov.in furnishing the Bio-data in the pro
forma placed at Annexure -IV.

4. It may be noted that the applications with complete proforma (Annexure-IV)

received on or before the stipulated date will only be considered.

Encl.: As above. 

Yours sincer�ly, 

(Rajes�r,:;:; 
Under Secretary to the Government of India 

Tele.011-2306 3651 

e-mail: raiesh.ranian@gov.in
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F. No. 24017/34/2020-IPR-I
Government of India

Ministry of Commerce & Industry 
Department for Promotion of Industry and Internal Trade 

IPR-Establishment Section 

Vacancy 

Udyog Bhawan, New Delhi-110 011 
Dated: Friday, 21st August, 2020 

Department for Promotion of Industry and Internal Trade (DPIIT), invites 
applications for the post of Chairman, Intellectual Property Appellate Board (IP AB), 
Chennai. 

2. IPAB is an Appellate Board, established under Section 83 of the Trade Marks Act,
1999 under the administrative control of DPIIT. It exercises jurisdiction over the matters
entrusted with it under the various laws related to Intellectual Property Rights (IPR).

3. Persons fulfilling the eligibility and qualifications laid down by the Tribunal,
Appellate Tribunal and Other Authorities (Qualifications, Experience and Other
Conditions of Service of Members) Rules, 2020 as listed below may apply on the
prescribed proforma in Annexure, so as to reach DPIIT on or before 5:00 PM on 18th

September, 2020:

Post Chairman, IPAB (one post) 

Location Chennai, Tamil Nadu 

Pay Scale A salary of Rs. 2,50,000 (fixed) per month and other allowances 
and benefits as are admissible under the said Rules. 

Eligibility Criteria IA person shall not be qualified for appointment as Chairman, 
unless he-

a. is, or has been, a Judge of High Court; or 
b. has, for a period of not less than three years, held office as

Vice-Chairman of the Appellate Board (IP AB)

!Age limit tNot more than 70 years (retirement age) 

!Term and tenure rl'he Chairman shall hold office for a term of four years or till he 
attains the aqe of seventv vears, whichever is earlier. 

4. Eligible and willing persons may submit their application in the proforma given in
Annexure to Shri Rajesh Ranjan, Under Secretary, Department for Promotion of Industry
and Internal Trade, Ministry of Commerce & Industry, Government of India, at
ra;esh.ranian@gov.in. ,_ 

(Rajesh Ranjan) 

Under Secretary to the Government of India 
Tel: +91-11-2306 3651 

e-Mail: rajesh.ranjan@gov.in
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F. No.P-24017/34/2020-IPR-I
Government of India

Ministry of Commerce & Industry 
Department for Promotion of Industry and Internal Trade 

IPR-Establishment Section 

Udyog Bhawan, New Delhi- 110 011. 
Dated: Friday, 2I 5t August, 2020 

Vacancy 

Department for Promotion of Industry and Internal Trade (DPIIT) invites 
applications for the post of Vice-Chairman, Intellectual Property Appellate Board (IPAB), 
Chennai. 

2. IPAB is an Appellate Board, established under Section 83 of the Trade Marks Act,
1999 under the administrative control of DPIIT. It exercises jurisdiction over the matters 
entrusted with it under the various laws related to Intellectual Property Rights (IPR). 

3. Persons fulfilling the eligibility and qualifications laid down by the Tribunal,
Appellate Tribunals and Other Authorities (Qualifications, Experience and Other 
Conditions of Service of Members) Rules, 2020 as listed below may apply on the 
prescribed proforma so as to reach DPIIT on or before four weeks from the date of 
publication of this vacancy in the 'Employment News': 

Post 

Location 

Pay Scale 

Eligibility Criteria 

Age limit 

Term and tenure 

Vice-Chairman, IPAB (one post) 

Chennai, Tamil Nadu 

A salary of Rs. 2,25,000 per month and other allowances and 
benefits as are admissible under the said Rules. 

lA person shall not be qualified for appointment as Vice-
Chairman, unless he-

a. is, or has been, a Judge of High Court; or 
b. has, for two years, held the office Judicial Member or a

Technical Member and has a degree in law with twelve 
years of practice at bar or twelve years' experience in a 

\JstateJudicialSeajce. -- -

Not more than 65 years (retirement age) 

The Vice-Chairman shall hold office for a term of four years or 
till he attains the aqe of sixty-five years, whichever is earlier. 

4. Eligible and willing persons may submit their application in the proforma given in
Annexure to Shri Rajesh Ranjan, Under Secretary, Department for Promotion of Industry 
and Internal Trade, Ministry of Commerce & Industry, Government of India, at 
raiesh.ranian@gov.in. 

� (Rajesh Ranjan) 
Under Secretary to the Government of India 

Tel: +91-11-2306365 l 
e-Mail: raiesh.ranian@gov.in



SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

ANNEXURE-IV 

BIODATA OF CANDIDATE (IN DUPLICATE) 

POST APPLIED FOR ................................................... . 

PARTICULARS 

Name of candidate in block letters (as appears in 

Educational certificates) 

Father's/Husband's Name 

Date of birth (in Christian Era) and Age (As on 

closing date of application) 

Educational Qualification (Kindly attach attested 

copy of educational qualification ) 

Date of enrolment as an advocate /Patent Agent or 

as applicable 

Gender (Male/ Female/ Others) I Married or 

Unmarried 

Correspondence Address along with Tel. No. & 

Mobile No. with Fax and e-mail address (if any) 

Name & Address of the Office/ Department/ Court 

where at present working 

a. Present / last post held, if any

b. Pay Band & Grade Pay

c. Pay in Pay Band

[In case presently on deputation, indicate above 

details of regular post held also] 

Date of appointment in the present grade 

Date of superannuation (if applicable) 

Please Affix duly signed 

one Passport size 

photograph here, and 

attach 2 unsigned photo. 



12. Details of Employment, in Chronological order

( enclose Separate sheet, if required)

•i.-----.------.----------��---.1

SI. Office Post held with From To Nature 

No. Pay Scale/Pay of 

Band & Grade 

Pay 

Duties 

(indicate 

whether on 

regular basis or 

otherwise) 

13. Date of return from the Ex-cadre post, if any

14. Whether belong to SC/ST /OBC/GEN

15. Citations of the important cases of Trade

Marks/Patent/Copyright Act appeared in the

Supreme Court or any other High Courts.

16. Additional Information, if any, which the applicant

likes to furnish in support of his suitability for the

post. Enclose a separate sheet, if the space is

insufficient.

17. Published work, if any, under Patent/ Trade Marks/

Copyright Law, if any ( enclose copy)

Place: 

Date: 

(Signature of the Candidate) 



Part-II 

{To be filled by the employer, if applicable) 

i. It is certified that the information furnished by ______ has been
checked as per the service records of the individual and found correct.

ii. It is certified that no disciplinary/ Vigilance case is either pending or
contemplated against _________ _

iii. In the event of his/her selection _______ he/she will be relieved of
his/ her duties from this office.

iv. His/her annual Confidential Reports (Photocopies, duly attested) for the last five
years are sent herewith.

Date: 

Name: 

Designation: 

Telephone No. 

' 

• • 
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